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PART X
REGISLATIVE DEPARTMENT
Notification
. The 12th March, 1997

No. TLez. 5/97.—The following Act of the Legislature of
the State of Haryana received the assent of the President of India
an the 3rd March, 1997, and is horeby published for  general
information :—

Haryma Act No. 4 of 1997

THE REGISTRATION (HARYANA AMENDMENT) ACT, 1996

A
A

*

to amend the Registration Act, 1908 in its application to the State
of Haryana.

Be it cnacted by the Legislature of the State of Maryana in the
Forty-scventh Year of the Republic of India as follows -

1. This Act may be called the Registration (Haryana Amendment)
Act, 1996 .

2. Sub-scclion (2) of scction 30 of she Regisiration Act, 1908
(hereinafter referred to us the principal. Act), shall be omitted .

3. Section 67 of the principa! Act shall be omitied.

4. The Registration (Haryana Ameindment) Ocdinance, 1996 (Haryana
Qrdinance No. 6 of 1996), ighereby repualed.

B. L. GULATI,

Scerelary to Goveriament, Haryana,
Legislative Department,
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